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CENTRAL ADMINISTRATIVE 
AHMEDABAD BENCH 

C*AaNO. /94 & 8 4/9 5 
i n  

O.A.NO. 4 /1993 
TxQ. 

DATE OF DECISION 	24—-199b. 

Mohmehai yusufh-ii pte1, 	 Petitioner 

Mr. A.M. Raval, 	 Advocate for the Petitioner [s 

Versus 

union of Ini& & prs. 	 Respondents 

Mr. Akil Kureshi, 	 Advocate for the Respondent 

CO RAM 

The Hon'ble Mr. Justice A.P. Ravani, Chairman. 

The Hon'ble Mr. K. Ramamoorthy, Amn. Men1er. 

.I1J--y_l V 1-I 'I.- 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ! 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal 



-2- 

Mohme.óhai yusufhai Patel, 
post: jitli, 
Tal: Ankleshwar 
j)ist; BharUCh. 

(Aétvocate:Mr.A.M. Raval) 

Applicant. 

Versus. 

Union of In&ia, 
Notice bf the contempt e 
served through Secretary, 
DepartrTflt of Telecommunication, 
Sanchar ahavan, 
New Delhi. 

Mr. T.K. Røy, 
Deputy Engineer (Telephones) 
Telephone BUildiflJ, 
Qpp. Bharti Talkies, 
Ankle shwar, DiSt ;Bharuch. 

Bhti C.I. GOhil 
5enior DIvisional Manager 
of Telephones, 
Telephone 3ilin 
OPP. Bharati Talkies, 
,nk1eshwar, Dist:J3haruch. 

(.d'oate: Mr. Akil Kureshi) 

..... Respondents. 

AL O.DER 

C.A.NQ. 6 /1994 
and 

C.A.NO. 84/1995 
in 

O.A.NO. 45/1993_ 

Date: 2--199. 

Per: -jon'k)le mr. Justice A.P. Ravani, Chairman. 

The responients have complied with the order 

paSsed by this Tribunal in o.No. 45/93 decided on 

January 1, 1994 by reinstating the workman and Iry 

making payment of wages except for the oliday. an 
- 

) sundays The application for contemt 	the allegat 

that he shoulhave been pai' wages for the period of 

holidays and,alsc be paiL the bonus as per the rules. 

,i 
 

1" C'9 
2. 	the hlidays are concerned, he would be entiti 

the wages for paid holidays in view of the deci.ion 



- 
of the Supreme Court in the case of Workmen of 

American Express International Banking Corporation 

V/s. M2n&ement of Jmerican Express International 

Bankinj Corporation, reported in AIR 198re Lab.IC 

page 984 ether the workmen would be entitled for 

the w 	4 amount of bonus is a disputed question 

of face. The contention of the Railwr is that 

since the temperry st.uS eoy-s was not -nt41 
1' . 	 L- 
the 	onuS ,-r-the—  b4o - ,'TFere is a genuine 

disute Therefore, on thi3 court no order can be 

passed in application for contempt. in the result 

it ;is dircted that the resondirts ssiall calculate 

the amount 3f WageS payaile to the workman even for 

the period of holidays i.e, Sundays and other paid 

holicays. The calculation shall be made latest by 

july 31, i9 	and the arnont shall be paid to the 

applicant latest by August 31, 1991. If the amount 

is not paid latest by August 31, 199i It shall carry 
." 

the interest af.  18% fr;jn the date of this order 

till the amount is paid. It is further clarified 

that in addition to the liaility to make payment 
tk 

w44i interest as stated above, in caSe aig 	is 

not paid within stipilated period1the officer 

concerned shall also be liable for actions for 

contempt. In view of the aforesaid observationeb 

the c.s stand disosed of accordingly. 

(m. Ramamoortr.y) 
	

(.4.Pm Ravani) 
tember() 
	 chairman 

vtc. 


